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By Advocate Sb. 1). S. Mahendrii 

() H 1) F H (OPAl.) 

By Sh . Ku I i p S i ngh , Member ( .1) 

Ann i cant has challenged Annexure A-I dated 29 4. 2003 

whereby apol i cant 's claim for regij Jar i sat ion as Motor lorry 

Driver (MJ,D) has been rejected by the resnondents nrrnari ly  on 

two ground that apr) i cant has not ('ujal i f i ed the l:rade test and 

secondly that there is a ban on recrii tment on the nost or 

MID. 

2. 	On this sub icot learned counse I for anol icanl: has referred 

to an earl icr judgment g i \'en by this Tr i buna I on 22. H 2002 in 

OA-98 1 /2002 wherein a 1 so the controversy of ban was raised and 

Ti' i hijna 1 	v i d e QA- 1 138 /97 dcci ded by Chand i garh Bench that 

controversy w i th regard to ban has been considered and 
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directions for regularisatjon against the post of MvD was 

i ssiied by waiving the 	condition of snonsorsh U) through 

Ernn oment 	Fxeha.nge 	So re I vi ng on th i s judgment 	and 

following the same Judgment we also direct the resnondents to 

consider the ease of the anpl iea.nl: and a I so held another 1- rade 

test by ignoring the ban. 

	

3. 	OA is 	allowed in these terms, 

	

KIlL DIP SING 
	

( V.K, M.AJOTPA ) 

	

Member ( J ) 
	

V i ee Cha 4 rman (A) 




